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BEFORE THE NATIONAL GREEN TRIBUNAL, ﬂ_.
PRINCIPAL BENCH AT NEW DELHI

OA NO. 1329 OF 2024

IN THE MATTER OF:
ABDUL QADIR ....APPLICANT
VERSUS

STATE OF U.P. & ORS. ....RESPONDENT{(S)

COUNTER AFFIDAVIT ON BEHALF OF THE RESPONDENT NO.
7/ TORRENT POWER LIMITED.

MOST RESPECTFULLY SHOWETH:

I, Gyanender Agarwal, S/o Shri L.N. Agarwal, aged about 51 years,
R/o: 47, Adarsh Nagar Extension, Arjun Nagar, Near Mittal Nursing
Home, Agra Uttar Pradesh -228001 presently at New Delhi, do

hereby solemnly affirm and state as under:

1. That I am the authorized representative of the answering
Respondent No.7 M/S. Torrent Power Limited., and in the
above-mentioned case and as such well conversant with the
facts and records of the case and as such am competent and

able to depose the same.

2.  That the present matter was listed for hearing on 04.12.2024
whereby, this Hon’ble Tribunal after hearing the answering
Respondent and considering the averments made by the
¢ Applicant herein in the Application dated 11.11.2024, was
C’i\. Lq - ( pleased to allow the answering Respondent to file a Reply/

WY
/ \ i Counter Affidavit with regard to the compliance of the requisite

= II(\)‘!‘IHS followed by the answering Respondent while giving

B‘/ E‘lectrlmtv Connection to the Respondent No.5.
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I have read and understood the contents of the Counter
Affidavit on behalf of the Respondent No. 7/ Torrent Power
Limited, which has been drafted as per my instructions and

state that the contents thereof are true as per the verification.

That at the very outset, save as would appear from the records
or otherwise specifically admitted the Respondent No.7 herein
categorically denies each and every averment, statement and or
assertation made by the Applicant herein in his Application
dated 11.11.2024 filed under Section 14 & 15 of the National
Green Tribunal Act, 2010 read with Section 20 of the National
Green Tribunal Act, 2010. The assertions made by the
Applicant herein not only lack merits but are false and frivolous
too. All the assertations and averments made by the Applicant,
which are not specifically dealt with, shall be deemed to have

been denied.
Brief Facts:

4.1 That the answering Respondent herein/Torrent Power
Ltd, is a company incorporated under the Companies Act,
1956 and is one of largest players in India having interests
in power generation, transmission and distribution. It is
pertinent to mention here that the answering Respondent
herein transmits and distributes power to residential,
commercial and industrial customers in Ahmedabad,
Gandhinagar, Surat and Dahej SEZ as well as Dholera SIR
in Gujarat; Bhiwandi in Maharashtra; and in Agra in Uttar
Pradesh.

4 2 That the answering Respondent herein is a Public Limited
Company and is authorised to supply electricity to the
électr1c1ty connection holders in parts of Agra. It is humbly
;éubmltted that the answering Respondent is governed by

/ UP -Electricity Supply Code, 2005, which has role as such

.L—J'/ W
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. LMV-1 - Domestic Light, Fan & Power- One month or two
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qua the alleged violation of Environmental Laws. It is
pertinent to mention here that the answering Respondent
supplies electricity to its consumers subject to the
satisfaction and compliance to the Provisions of the Uttar
Pradesh Electricity Supply Code, 2005 in adherence to the
Section 50 of the Electricity Act, 2003 by the electricity

consumers.

More recently, in 2009, the answering Respondent herein
inked a deal with DVVNL to franchisee to supply electricity
for the period of 20 years to parts of Agra urban area of
Dakshinanchal Vidyut Vitran Nigam Limited (DVVNL).
That the answering Respondent commenced distribution

operations at Agra from April 1, 2010.

That the answering Respondent in compliance to the
Section 4.4 of the UP-Electricity Supply Code, 2005,
granted a 10KW electricity connection (Small And Medium
Power LMV-VI Connection) to the Respondent No.5 herein,
who vide new connection application dated 09.05.2014,
had sought 10KW Small & Medium Power Connection
(LMV-VI) for the purpose of electrical energy supply for the
establishment of White-Category non-polluting Industrial
Unit (listed at number 39 in the Category of Non-polluting
industries by CPCB) for the purpose of making Shoe uper
at Property No.6C/5/5/1, Khasra No. 304/2, Sarjepur,
Azad Nagar, Khandari, Agra (UP). The existing consumer
categories as per Annexure 3.1 of UP-Electricity Supply

g ‘ . ~Code, 2005 is being extracted herewith:

g ——
.

&% > Annexure 3.1 (Ref. Clause 3.7 & 6.1(a))

;Existing Consumer Categories and Billing Cycle

month as per the resources of the Licensee.

’.f
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LMV-2 - Non-Domestic Light, Fan & Power- One month
or two month as per the resources of the Licensee
LMV-3 - Public Lamps- Monthly LMV-4 - Public
Institutions- Monthly

LMV-4 (A) - Light, Fan & Power for Public Institutions-
Monthly ‘

LMV-4 (B) - Light, Fan & Power for Private Institutions-
Monthly

LMV-5 - Small Power for Private Tube Wells / Pumping
Sets for Irrigation Purposes- Six Monthly / Bimonthly /
or Monthly

LMV-6 - Small and Medium Power- Monthly. LMV-7 -
Public Water Works- Monthly

LMV-8 - State Tube Wells, World Bank Tube Wells &
Pumped Canals- Monthly

LMV-9 - Temporary Supply- Monthly (where metered
supply has been provided).

LMV-10 - Departmental Employees- Monthly

HV-2 - Large and Heavy Power- Monthly

HV-3 - Railways- Monthly

HYV 4 - Lift Irrigation Works- Monthly

4.5 That in compliance to the requisite norms as per the
provisions of UP-Electricity Supply Code, 2005, the Ld.
Assistant Director, Electrical Safety, Uttar Pradesh
Government, Agra Zone, Agra on 22.04.2014, issue NOC
for the establishment of the micro-industrial unit
established by the Respondent No.5 and found the same
as such to be in accordance with the Indian Electrical
Manual, 1956 and further issued the Certificate of
Electrical Safety Directorate vide dated 22.04.2014 in the

name of the Respondent No.5.

4.6 That UPPCB vide letter dated 09.01.2019 identified new
Green and White Industrial Sectors, which had not been
“‘“‘\\ identified by CPCB earlier. It is humbly submitted that the

>,

/‘/' K )\\,\.5:\\ industrial unit established by the Respondent No.5, for

~ Dy Y . 1
[ | La%\2 \lWhICh the answering Respondent has granted 10KW

AL S {

,r’ /’ electricity connection, falls under White-Category non-

-

\ ’;‘, polluting Industrial Unit (listed at number 18 in UPPCB
el List) and the said electricity connection was granted
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subject to submission of NOC from District Centre of
Industries and other requisite documents in accordance
with the UP-Electricity Supply Code, 2005. It is pertinent
to mention here that White Category Industries are the
least polluting industries and the same are exempted from
Pollution NOC from UPPCB. Moreover, the sanctioned
load in the present matter was 10 KW which has been
further enhanced to 18KW and the same is below the
threshold for which NOC from UPPCB is required.

That the answering Respondent enhanced the aforesaid
Electricity load from 10KW to 18 KW in accordance with
the provisions and satisfaction of compliance to the
requisite documents as per the Section 4.43 of the UP-
Electricity Supply Code, 2005. It would not be out of place
to mention that the Ld. Director Electrical Safety, Uttar
Pradesh Government, Agra Zone, Agra inspected the
aforesaid establishment of the industrial unit by the
Respondent No.5 on 20.02.2021 and found the same as
such in accordance with the Central Electricity Authority
(Majors Related to Safety and Electric Supply) Regulation,
2010 and further issued Certificate of Electrical Safety
Directorate dated 20.02.2021 in the name of the

Respondent No.5/ Foot Fashion Overseas.

That since inception the purpose of electricity connection
and supply of electrical charges by the answering
Respondent to the Respondent No.5 has been same i.e.

running of micro and White-Category Industrial Unit

\(11sted at No.18 in the list of non-polluting industrial

}aectors by UPPCB). It is humbly submitted that the

aforesa_ld Electricity Connection as such has been

ﬁ__ ,{ ::f enhanced to 18KW from 10KW vide load enhancement
L e

application dated 24.02.2021 and the same is below the

[0
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threshold for which pollution NOC from UPPCB is

required.

4.9 That the UPPCB (the Respondent No.2) on being informed
by the Applicant herein about the Respondent No.5
running an industrial unit in residential area illegally, the
Respondent No.2 vide Letter No.437/0G-686 /2024 dated
06.08.2024 & the Respondent No.3 vide Letter No.8127
dated 22.08.2024 instructed the answering Respondent to
take requisite action in respect to the electricity

connection of the Respondent No.5.

4.10 That the answering Respondent vide its Letter dated
14.09.2024 informed the Respondent No.2 & Respondent
No.3 that the answering Respondent has granted 18KW
white-category Electricity Connection to the Respondent
No.5 and the same is as per applicable law and subject to
the compliance of UP-Electricity Supply Code, 2005. It is
humbly submitted that the aforesaid electricity
connection has been granted after the satisfaction and
compliance to NOC issued by Office of Ld. Deputy
Commissioner of Industries, District Industries and
Enterprise Promotion Centre, Agra, along with all the
requisite documents in the name of the Respondent No.5.
True and Translated copy of Letter dated 14.09.2024 by
the answering Respondent is being annexed herewith and

marked as ANNEXURE-R-1.

4.11 That the answering Respondent vide Letter dated
:H“‘ 25 09.2024 informed the Respondent No.2 that the
E \ﬁllectrlcrcy Connection for the purpose of running of a
%‘(/ V}fhlte Category Industrial Unit, has been granted by the
\ '//_\,/ /énswermg Respondent to the Respondent No.5 in
T o compliance to Ref. No. G02164/37/ARN/97 dated

03.06.1997 by the Respondent No.2 wherein District

~
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Industries Centre (presently Deputy Commissioner of
Industries, District Industries and Enterprise Promotion
Centre), was authorized to issue NOC for white-category
industries. It is humbly submitted that in the present
matter, NOC from District Industries and Enterprise
Promotion Centre, Agra in the name of the Respondent
No.5 has already been complied and the same is on
record. Moreover, the answering Respondent vide letter
dated 25.09.2024 requested the Respondent No.2 to
provide the name & contact details of the nominated
officers along with the date & time of the joint inspection
of the electricity connection as per the list provided by the
Respondent No.2 so that the concerned team of the
answering Respondent can be present in order to take
necessary action as per rules. True and Translated copy
of Letter dated 25.09.24 by the answering Respondent is
being annexed herewith and marked as ANNEXURE-R-2.

4.12 That in the response to the Letter dated 25.09.2024 by the
answering Respondent, the Respondent No.2 vide Letter
No.663/0G-686/2024 dated 05.10.2024 nominated
concerned officers and fixed the date & time for the joint
inspection of the electricity connection of the Respondent
No.5. A true & translated copy of Letter dated 05.10.2024
by the Respondent No.2 is being annexed herewith and
marked as ANNEXURE-R-3.

4.13 That the joint inspection as per fixed schedule was
conducted by the answering Respondent & Respondent

: .' \ No.2 on 08.10.2024 and minutes of joint inspection was
}\eleased jointly. It is humbly submitted that the aforesaid

] . ihdustrial unit found operating by the Respondent No.5 at
/t’ile aforesaid location owned by the Respondent No.6.

=~ "~ True & Translated Copy of minutes of joint inspection

B
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dated 08.10.2024 is annexed herewith and marked as
ANNEXURE-R-4.

PRELIMINARY SUBMISSIONS:

It is humbly submitted that the present Reply/Counter Affidavit
is preferred by the answering Respondent seeking dismissal of
the present application on the ground that the answering
Respondent herein is neither a necessary party nor a proper
party as the same has been impleaded malevolently and
frivolously. Further, it is humbly submitted that the Application
filed by the Applicant does not even whisper any relief against

the answering Respondent.

It is humbly submitted that the present Application filed by the
Applicant fails to provide any substantial evidence in support
to the averments made that the answering Respondent has
violated environmental laws while giving electricity connection
to then Respondent No.5. It is humbly submitted that the
answering Respondent is a power utility that generates,
transmits and distributes electricity to its consumers subject to
satisfaction as per the criteria set out in the UP-Electricity
Supply Code, 2005 and the same has a very limited role to play
and is bound to abide by the provisions of the UP-Electricity
Supply Code, 2005. It is further submitted that the said
connection as well as load enhancement has been granted
subject to compliance and satisfaction of requisite

documentation in accordance with law.

That the present Application filed by the Applicant herein is in

stason being the Application by the Applicant has been filed

‘aﬁer over 10 years since the micro-industrial unit (White-

-\.

/ Category non-polluting Industrial sector) was established dated

; - ;

.“79.05.2014. Whereas the limitation to file Application before

_-/

B



133 5

this Hon’ble Tribunal as such prescribed in the Section 14 of
the NGT Act, 2010 is six months.

8. That the answering Respondent has been supplying electricity
to the White-Category Industrial Unit (listed at number 18 in
the list of non-polluting industrial sector by UPPCB),
established by the Respondent No.5, who since inception dated
09.05.2014 has been consuming electricity for the purpose of
making of Upper Shoe (Finished Leather Goods, Conversion of
Finished without wet process). It is humbly submitted that the
Applicant had no objection ever with regard to the Respondent
No.5 running a non-pollution white-category industrial unit at

the aforesaid location.

9. That the Applicant herein in his averments as well as in the
array of memo of parties has alleged that the answering
Respondent has provided Connection for the supply of
Electricity to the Respondent No.5 for the running of Micro-

Industrial Units at 3 different locations:

(i) M/s Foot Fashion Overseas
Through its Proprietor Vishal Agarwal Khasra no.
304 /2, Sarjepur, in front of turning point of Gali
no.4, Azad Nagar, Khandari, Agra-282001

Also at:
(iij Khasra no. 280/1, Sarjepur,

in front of turning point of Gali no.4,
Azad Nagar, Khandari, Agra-282001

> A I s
7577 N\ Also at:
:'l‘ ‘ 4 N\ /ft{j\.%?_ ,\‘ !‘-\
(oW P 1.0 (i) Khasra no. 302, Sarjepur
i B ma weia { “'i‘ 4 ’
\ ;u__ ey | in front of turning point of Gali no.4
N ONTS S Azad Nagar, Khandari, Agra-282001
L LA ‘_/ . .
" Whereas only one address (i.e. M/s Foot Fashion Overseas
pd

through its Proprietor Vishal Agarwal @ Khasra no. 304/2,
Sarjepur, in front of turning point of Gali no.5, Azad Nagar,

(B~
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Khandari, Agra-282001) could be traced and the property in
which the white-category non-polluting micro-industrial unit is
running is owned by the Respondent No.6. It is vehemently
denied that the answering Respondent herein has provided
electricity connection to the two other addresses and the same

do not exist.

10. That the application filed by the Applicant herein is bereft of
any documents or evidence to substantiate his averments with
respect to violation of environmental laws by the answering
Respondent while giving electricity connection to the
Respondent No.5 for his non-polluting white-category micro-
industry (listed at number 18 in the list of white-category non-
polluting sectors by UPPCB). It is humbly submitted that the
answering Respondent granted the electricity connection for
the load of 10KW which was enhanced to 18KW for the purpose
of supply of electrical charges to a non-polluting white-category
industrial unit by the Respondent No.5, without any violation
to the environmental laws and further in compliance to the

Section 4.4 & 4.43 of the UP-Electricity Supply Code, 2005.

11. That the Respondent No.5 herein is an Electricity Connection
holder for his White-Category micro-Industrial Establishment
(listed at number 18 in the State’s List of non-polluting sectors
by UPPCB) for the purpose of making upper shoe. It is humbly
submitted that the said Electricity Connection was given to the
Respondent No.5 subject to the compliance and satisfaction of

/"f:_—: \\@Jl the necessary criteria and after meeting out all the

_,f{;{ / _‘ fp\riscnbed conditions in accordance with the provision of the

X tion 4.4 of the UP-Electricity Supply Code, 2005. For the

,\f y/ cohvemence of this Hon’ble Tribunal, the Section 4.4 of the UP-
N /ﬁlectrlmty Code, 2005 is being extracted herewith:

4.4 Processing of Application for Supply:

W
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(a) Application for new connections, in prescribed form
(Annexure 4.1) and complete in all respects and accompanied
by the prescribed Registration-cum-processing fee, shall be
filed in duplicate in the office, specified by the Licensee, along
with -attested true copies of the following documents:
(i) Proof of ownership of the premises in the form of
registered sale deed or partition deed or succession or heir
ship certificate or deed of last will or Proof of occupancy
such as valid power of attorney or latest rent paid receipt
or valid lease deed or indemnity form as per Annexure 4.2.
Order Copy of appropriate court, in case of litigation
regarding ownership of the premises, has to be enclosed.
(ii) Approval / permission / NOC of the local authority, if
required under any law / statute.
(iti) In case of a partnership firm, partnership deed.
(iv) In case of a Limited Company, Memorandum, articles of
Association, Certificate of incorporation and list of
Director’s / certified addresses.
(v) Work completion and Test certificate, on the prescribed
format (Annexure 4.4), given by the licensed electrical
contractor can be submitted later but prior to
commencement of supply.
(vi) Owner’s consent for getting new supply connection.
(Annexure 4.3)
(b) Licensee shall arrange to assist the applicants, if required,
in completing the application form.
(c) The Licensee shall verify the application and the enclosed
documents at the time of receipt of application. Written
acknowledgement shall be issued on the spot. The
acknowledgement shall indicate the date of proposed
inspection (not later than 10 days in electrified areas, and two
weeks in un-electrified areas) if the application is complete,
otherwise it should mention the shortcomings if the application
is incomplete.
(d) No application for the new connection for an electrified area
shall be refused under any circumstances if it complies with
statutory requirements and is in conformity with Act. In case
consumer has not been intimated within stipulated period
about any deficiencies in his application, the application shall
be deemed to have been accepted for processing by the
licensee.
. (e) Licensee shall not be responsible if the reasons for delay

~are on account of Right of Way, acquisition of land, technical

asibility and lack of transmission capacity etc, over which

r the licensee has no reasonable control, provided the reasons
; for the expected delay are communicated to the applicant
/ < wzthm the period specified for energisation.

Z(f) If any information furnished in application form is found
wrong or the installation is defective or the energisation would
be in violation of provision of Act / Electricity Rules / Tariff

(Bps-
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Order, the licensee shall not sanction the load and shall
intimate the applicant the shortcomings / reasons thereof in
writing on the spot as far as possible.

12. That the answering Respondent herein has verified all the
requisite documents and the same have been collected as per
the Section 4.4 of the UP-Electricity Code, 2005 and provided a
10KW Electricity Connection. The documents collected by the
answering Respondent from the Respondent No.5 along with
the Application Form are being listed below and the same are

annexed herewith and marked as ANNEXURE-R-5 (COLLY):

Documents:

a. Dully filled and signed application form.

. Test Report certified by licensed Electrical

Contractor.

c. Affidavit on Rs. 10/- Stamp Paper Declaring Nil Dues
on premises.

d. Customer Declaration against Service
Line/Electrification Charges.

e. Agreement of Supply on a Rs. 100/- stamp paper.
ID Proof:

f. Pan Card

g. Voter I-card
Ownership Proof:

h. Rent/Lease Agreement

i. Indemnity Bond on Rs. 100/- stamp paper in

absence of ownership proof.

Other Documents:

Agra Nagar Nigam Assessment Receipt.

NOC from Landlord.

Safety Challan.

.House Tax Receipt.

. DES NOC.

o

°©c B g - KT

f}/’-m‘*\ . NOC dated 26.04.2014 for establishment of new

& SN2 Industrial Unit issued by General Manager, District
( :’}}g‘” ! ,"} Industries Centre, Agra.
\("

AL

a~ N '
o M L

SOl ],B‘,A:That it is matter of record that in compliance to the Letter

T g W

Zeh g No.B-29012/ESS(CPA)/2015-16 dated 07.03.2016 by
CPCB, the UPPCB (Respondent No.2 herein) vide letter dated
09.01.2019 categorised industrial units depending on the
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pollution index in Four Categories namely (i) Red Category,
(ii) Orange Category, (iii) Green Category & (iv) White
Category. It is pertinent to mention that the aforesaid
electricity connection by the answering Respondent herein
has been given to the Respondent No.5 for the establishment
of a Micro-Industrial Unit (Listed at number 18 in the non-
polluting White-Category industrial sectors by UPPCB). A
true copy of the list for the categorization of the industrial
sectors dated 09.01.2019 by the Respondent No.2 herein is
being annexed herewith and marked as ANNEXURE-R-6.

14. That the Micro-Industrial Unit (production of Upper Shoe),
being a White-Category Industry (listed at number 18 in the
non-polluting industrial sectors by UPPCB), established by
the Respondent No.5, wherein the answering Respondent
has been frivolously accused of providing Electricity
Connection and supplying electrical charges without
obtaining requisite documents is false and frivolous. It is
humbly submitted that the said connection is as per law and
in accordance with the provisions of UP-Electricity Supply

Code, 2005.

15. That the load of the aforesaid Electricity Connection provided
to the Respondent No.5 by the answering Respondent herein
was enhanced to 18KW vide load enhancement application
dated 17.02.2021 subject to the compliance of Section 4.43
of the UP-Electricity Supply Code, 2005 and satisfaction of

,.- g the requisite documentation. For the convenience of this
2 HQn’ble Tribunal, the Section 4.43 of the UP-Electricity Code,
: 200@ is being extracted herewith:

;;
v / 243 Enhancement of Load for cases other than
4 Public Lighting

(a) Applications for enhancement of load shall be filed in
duplicate to the concermed sub divisional officer of the

B3~
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Licensee in the prescribed form (Annexure 4.10) along with
the following:

(i)  Prescribed Registration-cum-processing fee as
approved by the Commission from time to time.

(ii) Work completion certificate and Test report from a
LEC (Licensed Electrical Contractor).

(iii) Letter of approval from the Electrical inspectot, if
required.

(iv) (iv) Copy of the paid, latest electricity bills / arrears
due.

(v)  (v) If matter related to dues is stayed by court, the
procedure as per clause 4.49 may be followed.

(vi) Addendum to the Agreement to act as
supplementary to the main agreement duly filled
and signed by the consumer.

(b) If the system and voltage of supply do not change as
a result of requested enhanced load (Load after
enhancement minus existing Load), the load enhancement
shall be sanctioned 40 by the concerned Executive Engineer
or authority/ Committee competent to sanction the load.

(i) Within 7 days from the date of acceptance of
application, if the metering and related apparatus
does not need any change, subject to deposition of
additional security and system loading charges.

(ii) Within 30 days from the date of acceptance of
application where the metering and related
apparatus needs to be changed, after deposition of
additional security, system loading charges, and
cost for new meter if supplied by Licensee. After
carrying out inspection of the premises in presence
of consumer’s LEC or his representative, for which
notice shall be served to the consumer, the meter
with proper seals shall be fixed and the
enhancement shall be effective immediately
thereafter.

(c) Ifthereis a change in the system or voltage of supply,
the authority competent to sanction the enhanced load shall
Jollow the same time frames and procedure for sanction of
new connection as detailed in clause 4.8.]

(d) A fresh agreement for the enhanced load shall be

-executed for a minimum period of two years.

Y2 (e) The application for enhancement of the sanctioned

'« load will not be accepted if the consumer has any arrears
of the licensee’s dues.

16. It is humbly submitted that the answering Respondent has

sanctioned the load Enhancement of the supply of the

electrical charges subject to the compliance of the section

i
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4.43 of UP-Electricity Supply Code, 2005 and deposition of

the following documents from the Respondent No.5:

o

1.
J-

o oo

Dully filled and signed enhancement application
form.

Test Report certified by licensed Electrical
Contractor.

NOC from Landlord.

I-D proofs

GST Registration Certificate

DES NOC.

NOC dated 20.02.2021 issued by the Office of Ld.
Deputy Commissioner of Industries, District
Industries and Enterprise Promotion Centre, Agra.

. Letter of Comfort dated 20.02.2021 issued by the

Office of Deputy Commissioner, Industries, District
Industries & Enterprises Promotion Centre, AGRA
Partnership Deed

Agreement of Supply on a Rs. 100/- stamp paper

True Copies of the electricity load enhancement application

form along with the requisite documents submitted with the

answering Respondent by the Respondent No.5 are annexed

herewith and marked as ANNEXURE-R-7 (COLLY).

17. That the answering Respondent has always complied with

the guidelines issued by the Respondent No.2 time to time.

It is humbly submitted that the answering Respondent
received Letter dated 06.08.2024 by the UPPCB (Respondent
No.2 herein), wherein it was stated that the Respondent No.2

,f'j”’": in its inspection found that a shoe making factory at the
:‘/ e a;"oresald address was found operating under the name of
ff \( Mi’ S Foot Fashion Overseas by the Respondent No.5 in

\ P r651dent1al area without requisite approvals and the
1 Answ ering Respondent has granted electricity connection for

the same. It is humbly submitted that the aforesaid

electricity connection has been granted after the satisfaction

and compliance to NOC issued by Office of Ld. Deputy

7~

A
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Commissioner of Industries, District Industries and
Enterprise Promotion Centre, Agra, along with all the
requisite documents in the name of the Respondent No.5. It
is further submitted that the aforesaid Electricity Connection
has been provided to the Respondent No.5 in accordance
with the applicable law and only after the fulfilment of all the
criteria in accordance with the provisions of UP-Electricity

Code, 2005.

18. That the Respondent No.2 vide Ref. No. G0O2164 /37 /ARN/97
dated 03.06.1997 authorised District Industries Centre
(presently Deputy Commissioner of Industries, District
Industries and Enterprise Promotion Centre), to issue NOC
for white-category non-polluting industries. It is humbly
submitted that the answering Respondent has granted the
Electricity Connection for the purpose of running of a White-
Category Industrial Unit, to the Respondent No.5 in
compliance to Ref. No. GO02164/37/ARN/97 dated
03.06.1997 by the Respondent No.2. It is further submitted
that in the present matter, NOC from District Industries and
Enterprise Promotion Centre, Agra in the name of the
Respondent No.5 has already been complied and the same is

on record.

19. That the answering Respondent herein has been supplying
electricity to the Respondent No.5 herein for his White-
Category Industrial Unit (Finished Leather Goods,
Gonversmn of Finished without wet process & the same is

hs}ed at number 18 in the list industrial sectors) for over 10

ye?_rs in compliance to the laid-out laws as per the provisions

o \of the UP-Electricity Supply Code, 2005 in adherence to the

\ / S 1
\m-:’_‘_.‘_“ Electrlc1ty Act, 2003. It is pertinent to mention that the

Applicant herein never raised any complain regarding the

aforesaid electricity connection during the period of the last
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10 years. It is humbly submitted that the intent of the
Applicant behind the Impleadment of the answering
Respondent in the present matter wherein the same has no

role to play is incongruous and malicious.

20. That the answering Respondent is one of the leading
electricity distributors and has been providing electricity
connection for the purpose of distribution of electrical
charges to customers of any nature ie. residential,
commercial or industrial purposes as per the provisions and
compliance to the UP-Electricity Code, 2005. It is most
humbly submitted that the responsibility to keep a check on
the activities with regard to the violation of the
Environmental Laws lies with the UPPCB (Respondent No.2
herein) and thus the answering Respondent as such has no

role vis-a-vis the issue in dispute.

REPLY ON MERITS:

21. That the contents of para 1 to 15 of the Application filed by
the Applicant are not related to the answering Respondent

herein hence need no reply.

22. That the contents of para 16 of the Application filed by the
Applicant is wrong and are vehemently denied. It is

T “‘-Jf\\s&:tbmitted that the answering Respondent is an electricity

7 Il:;.\ ;_ :::—’:\ :“ N .
/ // . “distributor with limited powers vested in it to grant electricity
¥ t -
‘{m; TN S com{mcuon to supply electrical charges, subject to
\f.';-,‘\_‘ st -"'“'4“"' satl,éfactlon and compliance to all the necessary criteria as

v’ p/eé the provisions set out in the UP-Electricity Code, 2005 in
L adherence to the Electricity Act, 2003. In the present matter,

the electricity connection for 10KW (LMV-VI) was provided by
the answering Respondent to the Respondent No.5 dated

09.05.2014 after ensuring that all the compliance and

-
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necessary criteria were met out as per the provisions of

Section 4.4 of the UP-Electricity Code, 2005.

23. It is most humbly submitted that having received the Letter
dated 06.08.2024 by the UPPCB (Respondent No.2 herein),
the answering Respondent herein did not delay responding
to the same, wherein the answering Respondent vide letter
dated 14.09.2024 & 25.09.2024 reiterated that the aforesaid
Electricity Connection has been provided to the Respondent
No.5 only after the fulfilment of laid-out criteria as per the
provisions of UP-Electricity Supply Code, 2005 and it was
further stated by the answering Respondent that for ‘White-
Category’ industrial sectors, NOC is issued by the District

Industries Centre and the same is already kept on record.

24. It is most respectfully submitted that in view of the
compliances and the steps undertaken by the answering
Respondent to comply with the provisions in the light of the
UP-Electricity Supply Code, 2005 in adherence with the
Electricity Act, 2003 and there is no violation by the
Respondent No.7/Torrent Power Limited (Applicant herein)
as alleged in the above titled Application.

25. In such circumstance the answering Respondent humbly

N prays before this Hon’ble Tribunal for the dismissal of the

VO RV Yo, %

~{_present Application in limine, in the interest of justice.

; G?ff BT Ve S
Q. '? Ney d?.ﬁ__ij‘—vﬂf : f
2\, Dsstici 204 Th,ét the present Reply/Counter Affidavit is being filed by the

3 \‘-.‘ ,1"1 =, . . . N .
Ay e /etéswerlng Respondent / Torrent Power Limited is in the

o~ .- 4 -~
N

~ interest of justice and accordingly may be taken on record.
That the Annexures annexed to the present Reply/Counter

Affidavit are true copies of their respective originals.

VERIFICATION: T
s
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I, Gyanender Agarwal, the deponent above named, do hereby
verify declare that the contents of paras 1 to 26 of the above
affidavit are true to my personal knowledge and that I have not

suppressed any material facts.

Verified at Agra on this/7-h day of January 2025.

k-2

3 N, .

rmnaarosm..&gm does AP
fhe deponeit who so@"'m gitims i
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Letter No. TPL Agra/ VPO / UPPCB/24-25/1833 14 Septembger 2024
To,

The Regional Officer Sir,

Uttar Pradesh Pollution Control Board,
Building No. 14, Sector-3-B,
Awas-Vikas Sikandra Yojna, Agra.

Sir,

Subject: - Regarding the complaint filed by Abdul Qadir and Shri Adnan
Hussain, son of Afzal Hussain, at Khasra No. 305, Azad Nagar,
Khandari, Agra against the shoe manufacturing unit named M/s
Foot Fashion operated at Khasra No. 304/2 and 280/1, Sarjepur,
opposite the turn of Gali No. 4, Sarjepur, Azad Nagar, Khandari,
Agra by Shri Kamal Ahmed, son of Shri Igbal Ahmed.

Please take the trouble of taking reference of letter number 437/0G 686/2024,
dated 06 August 2024 received from the office and letter number 8127 dated
22 August 2024 received from the District Magistrate, which was received in
our department on 10 September 2024, through which the applicant Shri
Adnan Hussain son of Shri Afzal Hussain, resident of H.No. 305, Azad Nagar,
Khandari, Agra has requested to take action under the electricity connection
of the illegal factory being operated at Khasra No. 304/2 and 280/1. Opposite
the turn of Sarjepur Gali No. 4, Azad Nagar, Khandari, Agra.

In relation to the above, you are to be informed that the said case was
investigated by the team of the concerned department of Torrent Power. The
facts found after investigation are as follows-

° Premises H.No.-6C/5/5/1. Street No.-5, Azad Nagar Khandari, Agra has
an electricity connection number 675067492 which is connected in the name
of M/s Foot Fashion Overseas in the industrial category with sanctioned load-
18 KW.
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o The said electricity connection has been issued with all the necessary
documents and NOC issued by the office of Deputy Commissioner of
Industries, District Industries and Enterprise Promotion Center, Agra.

Therefore, through this letter, you are requested to conduct a joint
investigation of the said units and inform about the date and time of sealing of
the said unit by the concerned department as well as the name and mobile
number of the nominated employees so that our concerned team can be
present with you on the spot as per rules.

This is for your information.

Thank you,

For Torrent Power Limited,

Piyush Kumar Sinha

Deputy Manager

Copy sent for information-

1. District Magistrate, Agra.
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Letter No. TPL Agra/ VPO / UPPCB/24-25/1951 25 September 2024
To,

The Regional Officer Sir,

Uttar Pradesh Pollution Control Board,
Building No. 14, Sector-3-B,
Awas-Vikas Sikandra Yojna, Agra.

Sir,
Reference: - I.G.R.S. Ref. N0.12146240119131/50014624001352

Subject: Regarding the complaint made by Abdul Qadir and Adnan
Hussain son of Afzal Hussain Khasra No. 305, Azad Nagar,
Khandari, Agra against the shoe manufacturing unit being run in
the name of M/S Foot Fashion at Khasra No. 304/2 and 280/1
opposite the turn of Sarajpur Street No. 4 by Mr. Kamal Ahmed
son of Mr. Igbal Ahmed at Khasra No.305, Azad Nagar Khandari
Agra.

Please take reference to your office letter No. 437/0G-686/2024, dated 06
August 2024, which was received in our office on 21 September 2024, through
which you have stated that during your inspection at Khasra No. 304/2 and
280/1 Sarjapur, opposite to Gali No.4, Azad Nagar, Khandari, Agra, a unit
namely M/S Foot Fashion was found installed in the residential area.

In the above context, itis to inform you that kindly refer to UP Pollution Control
Board, Lucknow's Ref. No. G02164/37/ARN/97 dated 03 June 1997 by which
General Manager, District Industries Center (presently changed designation to
Deputy Commissioner of Industries, District Industries and Enterprise
Promotion Center) of the district was authorized to issue NOC to 220 types of
non-polluting industrial units. Thereafter in compliance with the letter No. B-
29012/ESS(CPA)/2015-16, dated 07 March 2016 by Central Pollution Control
Board (CPCB), Ministry of Environment and Forests, Government of India,
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Uttar Pradesh Pollution Control Board (UPPCB), Lucknow vide Ref. No.
G29267/C-4/10 62/2019 dated 09 January 2019 categorized the industrial
units into 04 categories (1- Red Category, 2- Orange Category, 3. Green
Category & 4- White Category), in which No Objection Certificate to non-
polluting industrial units of White Category is being issued by General
Manager, District Industries Centre (presently changed designation to Deputy
Commissioner Industries, District Industries and Enterprise Promotion
Centre) and No Objection Certificate is issued to industrial units of other
categories from your level, on the basis of which action is taken by Torrent
Power Ltd., Agra to provide electricity connection to the industrial units.

We would also want to inform you that new electrical connections, increase
in power and change in category are provided to the units operated by Torrent
Power Limited as perthe provisions of the Electricity Supply Code-2005. Along
with this, we also want to inform you that during the meeting held under the
chairmanship of Additional District Magistrate (City), Agra, regarding the
above, as perthe instructions of Additional District Magistrate (City), regarding
disconnection of power of electroplating units operating illegally in the
residential area, it was directed that a joint inspection of the premises of the
said units will be conducted and further action regarding disconnection of
power will be taken during the sealing of the units.

Therefore, through this letter, we request you again to conduct a joint
inspection of the electrical connections of the above units provided by UP
Pollution Control Board and inform us about the date and time of sealing of
the said unit by the concerned department, along with the name and mobile
number of the nominated officer / employee, so that our concerned team can
be present with you on the spot for necessary action as per rules.

Thank you,

For Torrent Power Limited,

Piyush Kumar Sinha

Assistant General Manager
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Regional Office, UP Pollution Control Board

Building No. 14, Sector Uni Awas Vikas Sikandara Yojna,
Agra.

Letter No.663/0G-686/2024 Date: 05.10.2024

To,

The Deputy General Manager
M/S Torrent Power Limited

Fortune Plaza, 3rd Floor, Opposite Courtyard by Marriot
Taj Nagri Phase-2, Agra.

Subject: Regarding the complaint made by Abdul Qadir and
Adnan Hussain son of Afzal Hussain Khasra No.
305, Azad Nagar, Khandari, Agra against the shoe
manufacturing unit being run in the name of M/S
Foot Fashion at Khasra No. 304/2 and 280/1
opposite the turn of Sarajpur Street No. 4 by Mr.
Kamal Ahmed son of Mr. Igbal Ahmed at Khasra
No.305, Azad Nagar Khandari Agra.

Sir,

Please take the trouble of taking reference of your letter no. TPL
Agra / VPO / UPPCB / 24-25 / 1833 dated 14.09.2024 which
1s received in the office through speed post on 27.09.2024. It is
to be informed that by letter, a request has been made to
nominate an authority from the office level for joint
investigation of M/s Foot Fashion Overseas, Azad Nagar
Khandari, Agra, in continuation of which Mr. Shatrudaman
Singh Scientific Assistant (Mobile No.7839891800) and Mr.
Shravan  Kumar, Laboratory Assistant (Mobile No.
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7839891802) are nominated from the office level to take action
on 08.10.2024 at 01:00 pm. Sent for information as above.

Yours sincerely,

(Dr. Vishwanath Sharma)
Regional Officer
Copy to:

1. Chief Environmental Officer (Circle-4), UP Pollution Control
Board Lucknow.

2. Shri Shatrudaman Singh, Scientific Assistant / Shri

Shravan Kumar Laboratory Assistant with the instructions to
coordinate for the said inspection.

Regional Officer
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Regarding the complaint made by Abdul Qadir and Adnan
Hussain son of Afzal Hussain Khasra No. 305, Azad Nagar,
Khandari, Agra against the shoe manufacturing unit being
run in the name of M /S Foot Fashion at Khasra No. 304 /2
and 280/ 1 opposite the turn of Sarajpur Street No. 4, Azad
Nagar, Khandari, Agra by Mr. Kamal Ahmed son of Mr.

Igbal Ahmed at Khasra No.305, Azad Nagar Khandari
Agra.

The Inspection by the jointly formed team was done on
08.10.2024 as per schedule. During the inspection, the
Industrial Unit Operator & the owner of the premises were

present. Moreover, in the inspection, the unit was found
running.

Signature Signature
Vipin UPPCB
M/S Torrent Power Limited Agra
Signature Signature
Farhan Vishal Agarwal
9358178059 Factory Operator

M/S Foot Fashion Overseas
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connected load mthedomestlccategory and 75% of the connected load In the camimercial category.

Note 2 : I your own interest,please ensure P mianiant disconnection of your electricity supply, and obtain “MNo

Dues Certificite” from diviston before “acating the premises.

Note 3 : Eléctric connection shall ot be tre thd asaprooby ownership of the prermises. f ,

ECLARATION/ UNDERTAKING : : i

.Eh:g,; r.u ax thm ..}«}mp\,- '\d\.‘-mc! 'vt [ o ; *{l% : '
ThisDeclacgtion " Underlgkings execotedonthis___ _ dayaf __ _F“l ?D[ U{n!'ﬁ\nrabyMrers M
(S »'QL\{‘ ¢S U‘), _sons rlatwht 1.[,| g;,u_t.‘,_-qré fk{{}ﬂ[mmln reflatred ab apphicant (s) |

whlch unless I‘P‘ LaV‘FumL '1r-w- “Brovides includes 1M/l their resperlwe helrs legal represeniativissuccassor and assign and

the applicant(s) swear(s) and declzre(s) as under : N = (ijS’ 31°ﬂ {fb_._ g "H ld 14 A2 “J")' {841
i That the applicant(s) is/ave lawful occupani(s) ‘-“’"”“‘bf the i‘"!’"'““1l situatedal .
({hereir: after referred as “the Premlses"} the !\pnlrmni( <) has enclosed documents Insupportof hls £ her prcaf df I'ﬁiden:m‘

ownership.
5 Thatthe applicant has requested Torent Foaver Ll thereinatter referred as "the Franchise’) (6 bi‘é‘w‘de aservice connection |
at the above mentioned premises in the “7Pica name for the putpase mentioned i ““’ Application faim and (e
¢ Applicantagrees to take supply of electricity for thiealore mentioned jiurpose enly, i
3. That! /We desire to have and agree with the "7anchiseRg take o supply of enesgy for the ahhvemenl.mned pUmgsEfora L[ e o
periac of not less then Two years form the date of camimencement of supply and fo pay fori the pnergy so suppllud anid Al
i other charges at the rates set outln the tariff order. ¢ : :
é That I'7We also agree to be bound by the Franchise='disteibution tode as appmvcd by’ [h:. commission i ludmr any’
i modification thereofand the Provislons ef eleckrdcily act 2003 together with the rules Tramed lhereundur |
-5, That1/ We also declare that n the eventof my / PUI Tailurge  comply with fhe aba\ac pmvi( i, 1t shall b Lrswfu1 far the |
Franchisee to discontinue the supply tnterms  ©f the aloresaid distibution code.. :
6.  Thatthe Franchisee shall not be held 2 punslhle for any intul Llpucm / dumnutlon ofsuppiy fnr rgasails hv_yond
G itscontrol. TRrAS
: That ¢ / We understand that this declaration can bf‘ cancelled ﬂﬂEf twio 3’53"‘ b)" l—"”m' P'mll £
procedure described in tl:e code. 1

TOARAENT hbwen LIMITED =
6, Raghuipath Mizar: Surestplazy Mackat |

Opp. aanhy Phice, M G. Road, Agra‘ Uttar F'radesh
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That the agplicant undertakel to pay allsga, LateTaf Tor praviding electiical donnection 'at the pramiises and further
undertikes to pay all § r

the rates set out in N\
Electricity Regulatory

jol energisalion of the cannection at [he premises al
ares asomay e determined by the Ultar Pradesh

mmission (UPER :.ndtklﬂ
That the Applicant undertakes |, ej i Fanchises{igling any loss accrue to the Lcensee if the declaration /
undertakings of the applicant ¢! K be h]se sineorte pAmfutiilled. The applicant further andertakes (o indemnify
the Franchisee for any harm / loss to the Frivc
faultin the electric work at the premigol

That the Applicant undertakes to indg!
expens2s that the Franchisee may incur due top ‘y? chion l{ﬂ\; premlsc sof the Applicant.

That the applicant would be bound by the pravision of Fiectrcity alt 2003, ﬂphcﬂhre Iaw:lglclrllons of Supply / Tariff
orders and any other Rules or Regulation as rnay b 1o li J; RC, wihinh becpme Ql'ﬁ\r-:h! ﬂam time (o lime.

i) Lricily conne

Thatit shall be ensured by me / us that there is no unnulhml;r wl addil Miaita the quips 'lﬂ Lt hautharized use
of electicity. In other words it shall be ensured by e / us that L ¢ anﬂmee is \(tilizad a5
per law and authorization. n case the Franchisee has r=asanable basis tq yndgrstandor e cnderf thatf thefie ls any way
what sc ever unauthorized addition / alterztion lo lhe equipr ed ge of € uchl: ¥ Ma bl npen 1o the
designated authority of the franchisee to enter up1lse:|1rcmhm f efNarpind tg 1|i-g f the equipment meter
and wirmng etc.

That th2 Applicant declares that he shall use lertrlt:ty only for the nl\tr)m for w sd1 il st h g nnci.ic'rm-_-d!_by the .

Franchisee and shallin no way bemisuzed facanyother purpose (5) I it
That thé Applicanl's industry / trade has not baen declared te be obnoxious, hazardous / pollutant by any Government
agency and that no court order are being infringed by zranl ¢! applied electiicily connection af (he : Applicant'spreriises . In

case at a later date it is faund otherwise, theén eleciricity supply would immediately be dIu:unneriFd by the Franchisee

wnthoui any, reference / notice to the Applicant.

That 1/ we underiake to intimate.the Franchisee a5 per the prooedure desiribed in the Electricity Stpply Cnde ?Hcﬁ when

everlintend to vacate the premises for which theelectiic connection isbeing taken.

That all Jetails furnished in this application form e true tp the Applicant's knowledge, If..\ny information s found incorroct
atalater date then the Franchisee shall have theriglit ld withhold / disconnect poiver upply to the sApplicant’s premises

In lhe evenl of this connection being given, this application alang with the declaration shall be lreated a5 anagteement for lhe

copnection with effect from the date the connection is given tillsuicl) time as It isreplacad by i feth 1grmrnem or this agre ementis |

tesminated.

Signadl and dellvesed in the presence of:

Wilnesses

oA — 93191 Je 35"y |
i

Mg}zi&:_-__@u) WY LEBYET |

r~

I'OI'iF\‘.'ENT PDWER I.INITED
6. Raghupiath Nagai; Stiresh Plaza Market -
Opp. Sanjay FPlaca, M. G Ru:ld Agra,: L.In;ar Pr.\desh
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WWUTTARPRADESH - AX 181270
7 s

forniat {r;r Agr c'erbem for supply _;QZ‘lec.‘nm (En'c':;f':gji s
IR el i

i il deaed f PUN, Nodusieid muh'u-n'm':*r cifteguiy feid L:;'w[rr.-:}fhmrw' :'qnirr",'n._'.‘.‘i?._‘n'_H-'_)}.i ;

! This AGREEMENT is executed al Agea on lIm\i-i!?jw bl
Torrent Power Limited, a Company inlum porited under the Compmﬂ <
tered office at Purnanad Plaza Civil l.uu-s.d.gru through its authorized ,1._.,i‘l§l1_" '_ 1
‘Singh hereinuter referred to as the licenee (wieh expressino shll unks:;rcpug
2 ulu.xlm meaning th erof mean and mcludc its sUCCeSSOrs- 1|1-1|1tercsi hum}n_. s imd asu[,nﬂ] o{‘ lhu

I ety
\ g A _
i @ﬁ:ﬁ](lp coucern [ Institute/ l”ms:f‘:"umely [hue/Body Corporte/C
3 uuh\hlchcvm isnot appllcabl(,] incorporated u d{.r .......... e
_ ls HO/Megistred office at 4294 LA
- its anthotized signatory MR s ji-h'_i-lrtf{ Q‘!ﬁ‘é\)
. Designation), hereinafler referred 16 e consumer (W tehe
+  subject or context or meaning thereo lﬁ\éiin and inclde its

%at gmﬂmn @vem

!.. Wl .




a-a-fnm UTTAR PRADESH ‘ ALY 181265

i simofthe OTHER PART. s T ke
WHEREAS : ! : o

hcl‘lccu jcity Act, 2002 {hewmnm referred toas t’hc Act) for distribution id/orvetui
‘or buld supply of energy (o various consumers withinits hccnsedlnma. :

\ sumer has vide application t‘.intcd J—ﬁbﬁ--—npphcd o the llwlm for procuting
¥ gy for electrical mslﬁ!laimn(ic:fulnnd af e KW:*T-IﬂjVA) 1é1' -"fn%c ¢
gtifciul load] at its premises situale i -—-~
i hmcmuﬂer referred to-gs the sajd |m.m1au.“) in oonucc:uari with LM Vi e
hat... Wty gl e s :

[Sefect the applicable category]

i |
a) Domestic light, Fan and power (LMV-1)
; L ) Non-Domestie Light, Fand & Powir (LM V-2)
i ey Publie Lamps (LMVY-3) :

fi i) bublic hnstitutions (LMV-4) gﬂ&f gﬂdﬂ"'” O”e""m"
i ﬂ { Mo, & nghil: Road, -

- Tl Negary




,/
5 . .--K"-’M‘aﬂ.(l.om-:. 1 64

7
3 LightFan & power for Public institutions (LMV- any

"n Light,fFan & P'b'\:N'er for private Institutions (Lhav-AB)

smallpower for Pr\vate Tube Wells / Pumping Sets fof “f"f:.?“‘mn pur puses-lLM\t-Sﬁ

(o
-6}

l na Alland Medmm Pow

M%:'ﬂt\l\later Works (LWV-T) .
o nk Tube Wells & pumped Canals (VV-8)

er {restricted / unvestrictetd usagr of power) (Lt

teTube We“s World Ba

TRE emparaw supply (LhAv-3)
"‘“' =il

j
| 1) Hon industrial Bulk Load (V- 1)

and Heavy Power {restricted / ynrestricted UsaEE of |

it

m) Large power) (HV-2)
ply of energy. The fate Schedute @5 iabove shall be a8

And the Licensee has agreed 10 provide such sup

st Tarlff Order.

i

per the late :
NOW THIS AGREEMENT WITNESSETH AND 1T S HEREBY AGREED, Dﬁcmﬁn-ma.aétoﬁnin'ﬂv AND.

BETWEEN THE PARTIES AS UNDER:
s from the 'ci'atel of

erlod of 2 (twe) vears HE
nder this agreement
the Tarlft {or fate) Schedule .

Ragutamr\r commission, iherumafter reierred Lo as
nal charges pa’\'r'é‘b! by the Constmer:

enai of additio
e Tarilf (Rate) Schudu'le godefnmg its g.Uppl_\,r

for a iimum P

affective
Consy mer U

pgreement shall be
he Licensee 1© the

1. This
commencemumof supply by t

the Licensee 2 3l charges s provided for In
r Pradesh E!L‘lelcﬂ\l’
ding @ P

(atlonsiunder

) The o Cansumershall pay to
| jeTorCE8S.2 appmvedby the Utta
¢ jiss{ from time 1o time inclu

Tant of B tionof any of the stiph

shall a\su pay ‘ther statutow i

harges the Consumer
tlme ta time

I '.".Iiﬂ“}.&ﬂ.tfthe aforementloned ¢
: Lﬁm ityduty, taxes: charges, surcharpes plcas may be applicable from
- < |

& : “‘::-ELWF__‘/ . ! o
| 3. THE CONSUMER HEREBY UNDERTAKES, REPRESENTS.‘ ASSURES WI\RRE,ANTS, 3_4?@6?’.[55 hND CONUENTS
WITH THE LICENSEE AS FOLLOWS i i
jy alf the terms and 'cond‘-tncns of | the Eln nmw §ub_pw--__(‘.odlé','-=_~'
=i sl s !

1. Consumer shall abide and be bounded b
2005 :
e Cumm1551on. and t
rules fram nd nder; the

“rode") approved by th
e applicabie ta t'

he Act together with the
a‘I in 56 far as thiey ar

eforred 10 2% the

telons of t
any modifications there

{hera!naf:tzr 1
thereto, And the prov
fules; 1956 including

psee shall not pe held msmnsﬂh\e if any mann

B dipainution or sioppwge of su?%p

e for 1easnns heyo
Joel « Headhit '

o The Lice
1l iterruplion; staggenn
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szeount Of loss or damage stising out of the failure of supply for reasons bayend its control including:
autnot imited to “Force Maleure conditions” shall be limited to a5 provided for in the Code,

1. Constimer shall ensure that the energy supplicd at its premises 15 utilized as per law and authorization

and that there Is no unauthorized addition/alieration to the equipment. In case the Licensee has.

+ reasorable basis 1o understand or apprehend that there is In way, whatscever, contravention of above

' tondlﬂnns it shall be oper to the designater autharity of Licensee Lo entar the Consumer’s premises for

general lnspection and testing of the equipment, meter and wiring etc.

. Co‘ﬁshmf.\r shall ensura that the meter, meter buards-. ser\/lce malris, MCB/ €8, load limiters etc are
‘under no circumstance tandied or removed by any other than an authorized employee / representatrve :
of the Licensee. The sazls, which are fixed on the meters / metériag equipment, load fimiters and the
Licensee’s apparatus must on no account he tampered, dama\ged or broken, The respun_slbmw,f_cgr safe
custady of Licensee's equipment and seals an thit meter / ietering equipment within the Consumer’s
premises shall be on the Consumer. in the évent of any damage taused to the Licensee’s equipment in’
the Consumer's pramises by reason of any act, neglact ar default by the Consumer nr'its-ré;’:féseﬁtat_ive‘,
the costs thereof a5 claimed by the Uicensce shall be payable by the Consumer,

V. Consumer shall inforrn in writing to the Licensee {as provided for in the Code} in tﬁ'e everit h‘é im'e'nds
ta vacate the said premises or any part theraof for which the electriciw connection ha.f. been taken from
the Licenses,

-

4. {a) All notices fintimation required or permitted hereunder shall be in writing and shall be sentin the
format preseribed for in the Code. Motices may be sent by courler, registered post/ s‘p'egi:f’ post, fan,
persana! delivery, affixation, and publication in a newspaper. Notice shall be deermed to: have been
ad&w the Consumer on the expiry of 4 (four) days'from the date of dispatch by’ cnuriet rmall, Post

ﬂ" Eg»mcmpt ‘m\he ' gse of delivery by regzst:.md and speed post, and in case of persnna! delh'ery'_,.

{& %wn tn;«t(censee shall not be required to issue-any separate notice for pavmen’ nf momhlv e
electricity consurmption bills and such Bill shall be deemed to be a ‘Bill-cum- Notlce" for payment of the
amounts mensoned therein. L

5. The outstanding dues will be a charge on thc:"nssets of the company. Before
‘outstanding dues will be cleared and, in the attemathﬁe‘ the deed to .@gmemen_t
‘mention the-outstanding dues and thf: method of its uayment

le is made; the
e will specificatly



e

to new connection’ shall not be admissible on
change in premises’/ Reduction of load as above:

+ or difference shalf be referred to the Arbitration

: Béa rf'.f Resclutmn dated,

= through

166

7. Arbitration: !f ary question or dispute or d iftorence arises bevwern the parties to this agreement asto |

clause herein contained or the construction thereof or as

to many other'matter in any way connected with g arlsin%ut of this agreement-or the operation

thereaf or the rights, ddties or liabilities of elther DAY (snnection therewith, such question, dispute
of the Managing Director of the discom or the person

the saig, o eove,  shall be final and binding upon the

the interpretationaf effect of any provision or

nominated by him and the award / decision of
partiés. In case of any neglect or refusal by the
Directo: of the discom may nominate another P00 1'Ns place t&
“Arbitrator:

proceed with the dispute as Sole

PROVIDED that lf the question dispute or difference "L'lat’ﬁfo or . Zohcemany dues chargeable to the
consumer in tefms of this agreement, no reference’ ta the arbitration shall at the Instance of the
consumer be made till the consumer has deposited with thf;censee the amount of dues in dispute, I
cash/ Bank Drafx, !

8. This Agreemént shall be governed by
India for the filme being in force, but not limited to Various segulations of UPERC, a5 applicable o the

state of U.P., aid shall be subject to the jurisdiction q,(he Court  SHbordinate to High Court of Judicature
at-Allahabad. i

Qpnmﬁur foi thig Agragrment thich need not be registered.

g %artles have executed these prosents at the place, day, ‘maonth and \)ear a5
x,' en i) r;b pr:.snnr.sf thfﬁ{t‘er noted witnesses:

within named Lcensee {N&ME m DESTRIEUTI{)N

A
SIGNED. ANG Q'E‘H\f-&‘{f}?
l"’inamrz and desigriation) at duly authoﬂzed bv a

pAlsT‘f'l thraugh fae.

execution of the fresh agreement / declaration due ta

nom\nego proceed with the arbitration, the'Managing

the Electricity Act, 2003 with all its amendments, various faws of

fat thye ekpwa mping (ona  "OMiudicial stamp paper of Rs 100/- only), shall be mada by the -

Mr. name and dnsagn.uun)al

[Trust Deed 7 p‘”mersmﬂeed/(Strlkeout whwheualsnot apphcabie] dated

duly autharlzed b—\rJ ! Trd Reso!utmﬁ
KET

Both In the presence of the followingwitnesses: i

s’ ¥ :

o | KTTESTE
: 0] Hg%é%\‘l mnmi &

I

| pﬁlﬁﬁ

" qenen NP DELNERE% it named oty ﬂ[g ’jﬁb.f ff/ﬁ)ji/um, OUQM‘S
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TIN No;099000113435 &
9719043434
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_ ERme g

1 iamy g i - Indemnity Bond,

n'll‘-}ﬁ dLITIH\)‘ Band is exeented on this ?I: J S Ljday Gf?.OM b)’j
| Sl .’dfaiwz‘o s L

mis

T’["'Jn‘ 31—7 & 1
s T--—-e rcs:der

(hereinafter called the “INDFMNIFIER“ whlch 1crm shn) ;Includc its assi gns and
g successors) in favour of Torrent Power Ltd. (a company | incor pm-au;d under The

Companies Act 1956) having its office a6, I{enghunmlvamr t‘i]‘i]‘ll}‘iill.' “:unm&
Place, M.G. Road, Agra. !

WHEREAS THE Indemuificr is uwmrm,gul oceupant of pi Lmisufhm{sdi’lul Nu

Honda - ;d;g;gﬁ ogﬁ' gjgrs Outedtd —}9}( '\ﬂlj.n i '- 1431

{hereinafter referred to asi“PREMISE”)

the application form for new connection with respect 1o PREMESE

gal occupancy with respect to PREMISE. rf Al '--.. : i
WHEREAS THE lndemniﬁer uneqmvocally ceruf es: that lhe PREMISE is nn i

Agra Nagar Nigam,/ Anynlhm aulhonty

\
o
|
|
|
i
|
[

PRADESH _ BW 704582

'WHEREAS THE indemnifier has applied for new. cormscnon and has exccuml it

WHEREAS TF IE mdemn‘ff ier dogs nat. pOsSess any ownhrshlp pr onI‘.’pl m:af of Te- i

dispute and is in complianceof all necessary lawsfb‘ye lﬁwé ﬂslequii‘e'd by ADA / 2
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[ 2

actions, proceedings, losscs, damages, orecoveries, suits & causes, costs,

claims compensation & expenses which may be made or brought or commenced

against Torrent Power [,1d.. and/or its property installed at PREMISE andfor jis
. oflicers or which Totrent Power Lid. may have o bear, pay ot sy ff‘él'_'dii'cqlly or

indirectly in case it is found that property is in dispute/statement imade by indemnn;-

fier is found to be electric connectioncan'alsg be disconnected and i apparatus

and service line removed by TORRENT POWER LIMITED without any further
notice lo me, bl /

charges; .

In that case, the Indemnifier shall pay Iitigﬂlim_] charges to the TORREN_T'POWER i
LIMITED irrespective ol the fact :

of these presents, 5’1:! A ""’-:-frrsmfs- L
: Plotves il bt gt

Karbalg, j. ;. et ol
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ANNEXVRE - R—¢

P POLLEUTION CONTROL BOARD, - i 3

_ TC-12V, VIBHUTI KHAND,
GOMTINAGAR, LUCKNOW. — +
ei“-'No. ﬁ .201'2.&';.:]-) L= 14,25%'&: G2 ) 2&]? 'Date*cﬂ_l.”m]\.‘?-.

T quuam 1o the modmed dncotron undu seetion- 18(1)(b) of the Water (Prevention &
el anol_ _uon) f\cl 1074 ..md the Alr (Prcvcmmn & Control: OFI’ulluuon) Act, 1981
. "'o'f

undLr

mdua,lrml sectms

i3 classn‘" cation

uf'

ation' is bascd on rhe ielahve pe!lut:on pcmnua[ of lhe mcLue!nal secmrs and-
groupmg of the industifal seetors basu! on the use of raw materials, mruuﬂacturim.. process

adopted and pollutants Tikely to be gent.mled

© Industnal Seclors having: Pcllu tion Index Score of 60/and. abovu - Red category
o Industrial Sectars having Pollution Indes Score of 41and59 - Orange category

a Industrial Sectars having Pollution Index Score ot 21 zi'nd_'-i!{)' _ ~reen .C'i:.tté'g’izry

o Industrial Sectors having Pollution _EJ'_ﬁ‘dEX Seore of incl. SE’U{} to 200 <White category

Whereas based on relative Pollution Index, the numbet of industries in various categories are
ag under=

g The Red: category af indusirial sectors: 60
it "'ﬂ1e'i:‘Récl-.¢ﬂt',cg’ory k’-}'li"in_i';luis"l‘r-ifx] sectars: 83
il The Redeategory of industeial seotors: 63 and
v, 'T“he-'Nuw ly introdueed White categary: 36

Further CPCB issued ﬂlrectmn under section- IS(I){b) ol the Water (Prevention &
Control 6f Pollution) A, 1974 and the Air (Prevention & Conlrol of Pollution) Act, 1981
vide its lefter no. B<29012/MSMI: ‘-:z'”’( SVI2007-18F 1218912230 dnﬁ—d ’W-DI‘\QUW that
"SPC Bs/PCCs shall issue the e*qmndui list. of green and wlu(c: c;)tcgmieq-oi m‘duqtncs
incorporating new/left over industrial seetors; which are bemg upualul 1n thcu’ Slata.’Ul

| "-I T

i -’ X
'Wl[hl!‘l amonth " = '\..f“w e BT N :C"“x:- R

lof 14
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Incompliance ol Lha dirccm)ns a uammlllec all S@nmr Engincers and ‘Scientist of

( "ra Wa‘; canamuu,d (,;' ' .dcnllilbdlmﬁ of newy C;rcen and Wlmc mdusnmi seelors which
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86

U.P. POLLUTION CONTROL BOARD,
TC-12V, VIBHUTI KHAND, GOMTI NAGAR,
LUCKNOW

Ref, /;5? f (C-4ISA-62/2021

e G/ )

Pmsuunt to the modified ditection under section-18(1)(b) of the Water (Preventlon &

Control of Pollutmn) Act, 1974 und the Air (Prevention & Control of Pollution) Act, 1981
: regaldmg harmomzatlon of classification of Industrial sectors under RED/ORANGE/ GR;EEN!
- WHITE ocategory vide letler no. B=290)2/ESS(CPAY/2015-16 dated 07-03-2016 circulated final
| report on: revised categorlzation of {ndustrial sectors under RED/ORANGE/GREEN/ WHITF
has been evolved on the basis of range of Pollution Index. ‘Categorization’ is based on the

relative pollution potential of the industrial segtors and grouping of the industrial sectors based
“on the use of raw materials, _nmnufacturlng process adopted and pollutants likely to be
generated,

Turther, In compliance to the Hon’ble NGT order dated 05.10.2020 in the matter of OA

no.-214/2020 Dr, Sharad Gupta Vs Centre Pollution Control Board and others. A dispute was
raised in White category at Serial No.- 18 uploaded on the Board's website vide this office
* letter no.- G29267/C-4/SA-62/2019 dated 09.01.2019. The white category list of left out sectors
of CPCB list, prepared by UPPCB was re-examined and follawing clarification has been made
in the previous list at different Serial Nos. which are as under:-

Note- All the, conditions mentioned v:de carlier of’ﬁce mder dated G29267/C-4/SA-62/2019

 dated 09,01,2019 will remnain unchanged,

== =\\v I.“"
“{Ashish Tiwari)
Member Sceretary

WNO- Industry Sector (01d) JIndustry Secior (New) Tentative Category
AR 1'[)1'5';:_1;'11;\;._ Pastries, Cakes, | Biscuits, Pastries, Cokes, White
Confectionery, Bread, Bakery upto.| Confectionery, Bread, Bakery upto
SO0 ky/day 100 kg/day (Using LPG/Electric
Ly oven)
8. Black smithy shop Black smithy shop {Usmg LPG
j only)
10, Candle Manufacture: Candle Mariufacture (Usmg Li’(—f
only) . ey
13. Dairy farming (Rural Area focl point | Dairy fumung (Less than / ; IS '8 U White ﬁ\ |
periphery 6f A K.M.). Milching animals) )1 RANY :h S lr‘}.gi i \
18. Finished leather goods, conversion of | Leather footwear and  Jeathori| (7 1/ White ()7 if ? }
finished without wet process. products (excluding tanning, | wet [311-]:.'1"!"1 AGIRA ‘g :
process and use of adhesive) 4 [\, LS goys
\ A oh .'.‘\_ _’f "").‘(;
118. | Wheat and paddy threshers Wheat and  Paddy ;l'u-cshefwk-_f_ M WHBHE] 7 o
' (seasonal use in harvesting. field N7 & e i1 0
only) sl




iii)

* Note No,1:

W
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’ta

The exemption from obtaining consent of the Board under the provisions
of the Water (Prevention & Control of Pollution) Act, 1974 & Air
(Prevention & Control of Pollution) Act, 1981 and Hazardous Waste

- Management Rules; 2016 for the above mentioned 156 ‘White Category of

'-i'ﬂ;lustlt'-ic's yif the unit satisfies the following conditions:-

S Tt ihe mdustry is minbhslnd!hunu established in the demarcated

Thdugtreial Estates/Zones elassificd by the State Authorities viz UPSIDC,
Department of Industries, Avas Vibhag under draft Master Plan or in
mixed eategory area of pr c(lnmm‘l“mly Industrial arcas yithin Municipal
limit or a Town/City after classification of the area by other coneerned

Departments.

That Wie investwent of (i indusiry is aul more than Ry, § Crore on plant
and machinery,

That there will not be any discharge of trade effluent from the industry
into steam or well or sewer or onto land and/or that industry will not
discharge any air pollution ineluding noise into the atmosphere.

That the i u‘_c_lust:rfy- will not diseharge any toxic/hazardous wastes and will
not handle any toxic/hazardous chemical, -

All such units identified as "1’:‘0(11103;:‘__3'-' under the provisions of The
Plastic Waste Management Rules, 2016 ie. that is persons engaged in
manufacture or import of carry bags or muliilayered pal.'kﬂ;,ing or plastic

Sheets or llli(., and includes industries or individuals using plastic shietts

or like or coyers m;ulc of plmtu, sheets or multilayered packaging for

‘packaging or wrapping the commodity shall comply with "Extended

Producer's responsibility for environmentally sound management of the
product until the end of his life.

In case industry s found to ereate conditions that generate any type of

pollution or if there is any objection from the surrounding communify and if on
yerification, it is found that such ub]cdmn has some substance, the Board shall be at
liberty to take legal action against the industry under the provisions of the Water

(Preyention & Contral of Pollution) Act, 1974 and Air (Prcvnnu )
Pollution) Act, 1981 or Environment (Protection) Act, 1986 as con

Note No.2:

The industries which falls under white categoyy, ofAndustr

installed DG set of capacity more than 15 K}"A fnd less t \m 1 '
such industries shall obtain consent only for th DN ﬁmf i
Cﬁtﬂgﬂr}.’- { e 2 No.é 151 i

'\\ : ‘\\ |_)|‘,m(,t AGEHA )

A\
T Ashish Tiwari )

NMember Seeretary

14of 14
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z'ﬁNN EXVRE—~ R"‘:}: Cc_o“y)

»-torrent

Y POWER gs
o CECEER 2230 ° o CET
plegion Mo, ) Check list of documents °
vice No. J M2 Zone[ g |

Documents

0 Dully filled and signed RF Form .
E/'Le;tﬁep‘ort certified by licensed Electrical Contractor ’
“ Affidavit on Rs. 10/- Stamp Paper Declaring NilDues on Premises

) Customer Declaration against Service Line/Electrification charges

d Agreement of supply on Rs. | 00/- stamp paper

O Indeminity bond in case of transfer of connection on Rs. 100/~ stamp paper
ID Proof

[J Pan Card

[ Voter |-Card

[O Driving Licence

[0 Passport

O nique ldentity Card (Adhaar)

O Photo Identity Card issued by any Govt. Agency
[J  Parshad signed ID Proof

Ol Photo on Registered ownership proof

Ownership Proof
l:]li{lg’_(egis;eced Sale deed
artition/Partnership deed {\ﬂ

[ Registered General Powet of A\Z!tdf*ni‘ay

[  Succession/Heirship Certificate

[0 Registered Deed of latest will

[ Registered Lease deec

[0 Agreement to sell

0 Khatauni/Khasara

0O Allotment letter

O Rent/lease Agreement

O Indemnity Bond on Rs. 100/- Stamp paper in absence of ownership Proof.
Other Documents

L1 Agra Nagar Nigam Assessment Receipt

=IO from land lord on plain paper "'\ ‘l—l@_/")/_‘
(E/s?(f;Challan —ADpx MY L

O NQOC/Permission/Approval from local authority
Ll NOC fromthe co-owners

cﬁEf’:;rjanuution certificate
'/_D ndustrial Licence
Memorandum

Rectification deed

Plot plan/site drawing for a new connection
House Tax Receipt

Ration Card
Agreement f"( Q %ﬂﬁé )’7/_5
Company Letter Head g

Death Certificate q ’S v" Vs u\jLﬁ’\/{/(—“

O __©thers please speacify.
-/

Registered by (Name) QC by (Name) Yl%\
Officer Incharge (1) Q‘/{“ 51 i~ ) V

oooooood

E-link Centre (Tick the relevant) : &]{P Care O sB Care O jH Care
TORRENT POWER LIMITED

6, Raghunath Nagar, Suresh Plaza Market
Opp. Sanjay Place, M.G. Road, Agra, Uttar Pradesh-282002
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Vishal Agatvweal

W RiRDOB: 05/03/1947
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g Gaurav Bansal

& S/0: Pradeep Bansal

’;"; 29
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®
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B Agra

8 Civllne
Agra Uttar Pradesh - 282002
9597199505
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Gaurav Bansal

3= Rif8/DOB: 30/10/1985
q¥a MALE
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Government of Incia

AADHAAR

aA
B MY TEET FHT FHIT B, AR BT 78T |
w G QR @re / Az XML/ SiFesw e 3
g JATORT Y |
8 UF TP TS SfhaT gRT S g9 U 2|

INFORMATION

= Aadhaar is a proof of identity, not of citizenship.

u Verify identity using Secure QR Code/ Offline XML/ Online
Authentication.

B This is electronically generated letter.

T OHIR SR Y g 2
2 YR $F BN aﬂ?ﬂ?ﬁ\mwm
@ 9T AE IR R
¥ anqﬁmEamﬂdhé%noawkaél
8 IMHR &) T T PA R Rd, mAadhaar App
3 e

® Aadhaar is valid throughout the counry.

® Aadhaar helps you avail varicus Government
and non-Government services éasily

# Keep your mobile number & email ID updated

in Aadhaar.
& Carry Aadhaar in your smart phone — use
mAadhaar App
- e m m S emm e ke o= . - - e
=
‘{%3*,?- AR RS e ATRrRoT 2N
i) Unique Identification Authorjlss ‘?;I%E)W
yar: ~
AT, 3T d6e, 29, FeT TR, W, PRy 8 ;
FIT. -\k P ;
YR W24 - 282002 %ﬁ\?,
Address: N 5
S/0: Pradeep Bansal, 29, wpm{-‘i&a i
Agra, Agra, Agra, -t
Uttar Pradesh - 282002 A
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GSTIN/UIN : 09AACFF4838M120 Telephone No.: 0562-4010019
3 Mob.: 9359963605, 9719043434
E-mail : footfashionshoes@gmail.com

Foot Fashion Overseas

6C/5/5/1, Azad Nagar, T.P. Nagar Road, Agra-282002
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Government of India

Form GST REG-06
[See Rule 10(1)]

Registration Certificate

Registration Number :09AACFF4838M1Z0

\o@

(Amended)

1. Legal Name FOOT FASHION OVERSEAS
Li Trade Name, if any M/S FOOT FASHION OVERSEAS
3. |Constitution of Business Partnership
4. |Address of Principal Place of ~ |INFRONT OF GALINO 5, 6C/5/5/1, AJAD NAG/KR, T P NAGAR,
Business AGRA, Agra, Uttar Pradesh, 282002
5 Date of Liability 01/07/2017
6. Date of Validity From 23/09/2017 To NA
7. Type of Registration Regular
Fg Particulars of Approving Authority
| Signature i < bt
Name . o
Designaticn o 7["— \
Jurisdictional Office ‘ 4 ;
9. Date of issue of Certificate 27/07/2018 T
Note: The registration certificate is required to be prominently displayed at all places of Business/Office(s) in the State. f

This is a sysiem generated digitally signed Registration Certificate issued based on the deemed approval of application on

For Foot F2

oy Cverseas

=2

" partner
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Annexure A

Detalls of Additional Place of Business(s)

GSTIN 09AACFF4838M1Z0
Legal Name FOOT FASHION OVERSEAS
M/S FOOT FASHION OVERSEAS

Trade Name, if any

Total Number of Additional Places of Business(s) in the State |

St No. Address
6C/5/3, AZAD NAGAR GALI NO.5 TRANSPORT NAGAR, AGRA, Agra, Uttar Pradesh, 282004

1

s Oveseas

For Foot Faf
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Annexure B

GSTIN 09AACFF4838M1Z0
Legal Name FOOT FASHION OVERSEAS
Trade Name, if any M/S FOOT FASHION OVERSEAS

Detalls of Managing / Authorized Partners

1 ' Name VISHAL AGARWAL ~_—
Designation/Status PARTNER
Resident of State Uttar Prade‘sh

2 Name RUCHIR BANSAL —
Designation/Status PARTNER /
Resident of State Uttar Pradesh

3 Name GAURAV BANSAL
Designation/Status PARTNER /
Resident of State Uttar Pradesh

Fo: Foox

i 1
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‘wrafery, a*rmf‘r?sﬁﬁ , FerEge pzenr, 9o yQar ematel
: alrera “\‘n S

st 21VSNOC02033364 RO 0ot [amfaauasozmm«»m@» 2  Ryatias: 20/02/2021

rooT FASHION @VLRSEAS

: MAIENDRA SINGH
fordorw ,

s 21 VSNOC02033364R020/mectar Rora 00/ Bideior, 2020-21 iercr)
e P R B o v s g g -

2. sfRromf sifrrer, fiEpidae wvs, AmeRT @ 31 aner A YR R Bromerr it dwage
wrw, vidyutsuraksha,org 3 ey ey 3 gt &t 2iedeler R SToT FRIRT B |

MAHENDRA SINGH
BRI PR

This document is Digitally Signed and valid for 3 years only.

/@b/’/

weras FRTS
TRt G0 Wo YT
arrgaN, O

- MAHENDRA SINGH
2021.02.20 03:51
| approve this document
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211912021 Online Payment System
Nivesh Mitra
Single Window Portal ,Govt. of Uttar Pradesh
Online Payment System for Application Fee
!. Go Bac} I
L N
Payment Reference 1D UP01521021914201636
Entrepreneur ID : UPSWP210418697
Unit ID : UPSWP21041869701
Unit Name : FOOT FASHION OVERSEAS
Fee Amount ; 67 5
> il Ao
i /,-\ {j’;“‘\
/807, NG\
find A%, oF NN
; |1 '-I'\‘. L ‘l:l \]. \
1 S FE |
\‘\ It y g'j !
N oy,
e TR ¥

niveshmitra 1in nic infnalNid PauFaas CCA acny?4n2FSNIGatPE7 a3 TaFYA] 1dxa7fenX 2RARLIV.INAOFAIMMNhRANDANAAhaOA 17700PSAA 111



2/19/2021

Transaction Details :

‘Payment Reference No./ Order No. :
Status

Payment From :

Payment Mode :

Transaction Amount :

Transaction (D :
Transaction Date and Time :
Entrepreneur ID :

Unit 1D :

hitna /infurshmitra 1in nin in/nA/NM Renalnt CCA aspy

2 2th_PayReceipt

UP01521021914201636
success
: VISA MASTER DEBIT CARDS

Card

- 675.00
1373960467

| 2021-02-19 14:21111

| UPSWP210418697

- UPSWP21041869701

e —--.___‘x\‘
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o \ K4 *‘L
i \, \
) ! |3
2 }
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OFFICE OF THE DEPUTY COMMISSIONEIL_INDUS’[‘RIES
DISTRICT INDUSTRIES & ENTERPRISES PROMOTION CENTRE
NUNHAI, AGRA

LETTER OF COMFORT
NO.S%S|  /DI&EPC/Agra/NOC/2020-21 Dated ~ 22 =

This is certify that M/S. FOOT FASHION OVERSEAS (PARTNER~ MR. VISHAL
AGARWAL) Unit Address- - H.No.-6C/5/5/1, - Azad Nagar Agra and Office/
Communication. Address - H No. -6C/5/5/ 1, Azad Nagar Agra has submltted following
mfcn mation:-

- Nanie of Entrepreneur - MR. VISHAL AGARWAL
A - Pan Card No. —~ AGLPA3634P B- Aadhar: No 714040162450
C- Mobilé:No. 9559963605 - - D- E-Mail: ld——-X-
2- Constituion ¢ PARTNERSHIP |
3- Product/ Activity . - Finished leather goods, conversion of |
‘ : finished without wet process (18)
4- Capacity | - 200 Mtr. (Per D’I}’) /’I\';;r) \\;
™ S,
5- Proposed Date of Production Upto - 10/03/2021 [ =) ool \ .
" 6- Employment - 05 Person - B f 70 ‘\
7- PowerRequirement'. . .. it e I8 KWW N A o s S "
. ) — Gb _"'-,'_;. T ¥
8- Investment in Plant & Machinery - Rs 02.00 Lakh \"\\’f Yt 7
9- Total Investment - © - Rs, 04.00 Lakh. *
10- Category of Unit ST = “MICRO" "

The above information is accepted for the proposed unit, This letter is issued on the
request and the basis of information and documents provided by the entrepreneur.




Certificate No.
. Certificate Issued Date
' Account Reference
Unique Doc. Reference
Purchased by

Froperty Description

First Party

Second Parly

Stamp Duty Paid By
Stamp Duty Amount(Rs.)

Stinutory Alert:
il 1 The authaatisity of e Staean carttioats iyt b verifing v shallastamp o of ustng e-<Skmp Mobila App ol Sk Huling
Ay diserepanty i the dalails an this Gortificate arad os avetiable on the webane 7 Moo Spe reoaets it evild,
4 Topanue of Ahacking ihe Ispitimacy s on the usge of tha aetiicals,

W in tass of Bry srerspancy fladal et e Carnpatent Suthedy,

Government of Uttar Pradesh
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INDIA NON JUDICIAL

R B iamaing o
ot IN-UP36342357390098T Caﬁegfép,;?g AC;*’G-UP%EQ@M

Description of Docume'_t_\_t_-‘l' i

Consideration Price (Rs.) >

: 18-Feb-2021.01:01 PM T Agre
: NEWIMPACC (SV)/ up14204204/ AGRA SADAR/ UP-AGR
: SUBIN-L 429420462763360440638T

FOQ! ION:OVERSEAS =

Artidio 18 Bond ie! |
BOND :
FOOT FASHION OVERSEAS
TORRENT POWERLTD
FOOT FASHION OVERSEAS
e e
(One Hundred only)
2 N ¥ \ T
2\ v }‘ .l‘:ll:'l“: YhAREES jg .;
]

Partner
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Format for Agreement for Supply of Electrical Energy
(For all load of PTW, Industrial and in other category load greater than or equal to 25 KW)

‘THIS AGREEMENT is executed at W\ - on thj ‘J_J 4 day of _/(U;(éﬂv

L 1) .’
BETWEEN -
Torrent Power Ligﬂted a Company Incorporated under the Companies Act, 1956 having-its reglstered
office at _m ﬂp\.ctnjbhﬂb”\ 1)()9}{0# “5“)\/ through its authorlzed signatory
Mr. (X&b IZ/Y(/\ %L/( V_ hereinafter referred to as ‘the Licensee’ (which expression
shall unless repugnant to the subject or context or meaning thereof mean-and include its successors-in-
" interest, nominees and assigns) of the ONE PART.

| ANDW%W 9“}5\—73?6\?‘

an Individual / Partnership concern | Proprietorship concern | Institute / Trust/Society | HUE / Body
Corporate / Company! Government bodies [strike out whichever. is not applicable) incorporated under
o Act, resident  of whaVIng its HO/registered office at

L l 5 ‘ S [- L ﬂ\ et~ & through & 1™ authorized signatory Mr
chL v -Q-fb\ L\ AL /') A Pfghff'ﬁ? and Designation), hereinafter referred to as “the Consumer (which

expression shali unless repugnant to the subject or context or meaning thereof mean_and include Jt‘:f

successors-in-interest; noininees and assigns) of the OTHER PART.

WHEREAS:

1 The Licensee is, inter-alia, engaged in the business of supplying electricity and has been granted a
license under the Indian Electricity Act, 1910 and is presently a deemed licensee under section 14, 1st
proviso of the Electricity Act; , 2003 (herein after referred to as the Act) for distribution and / or retail
supply and / or bulk supply of energy to various consumers within its licensed area.

2. The Consumer has vide application dated _ applied to the Licensee for procuring supply of
energy for electrical installation (for a load oiLMVE‘_B KW / BHP / KVA) [hereinafter referred to as
‘contractual load’] at its premises situate at FP¢H EL[%IBI‘HJEWT“ B '}HGHQ%‘M J:S'hermgafter

referred to as “the said premises”) in connection with . for the purpose g HP ‘/JC
/A |

[Select the applicable category]

“a) DomasticLight, Fan and Power (CNAV=1y —For FOOt"F. YHion Overseys
b) Non- Domestlc Light, Fan and Power (LMV-2)
¢} Public Lamps (LMV-3)

d) Public Institutions (LMV-4)




.g) Small Power for Private Tube Wells / Pumping Sets for Irrigation Purposes (LM\/-5)

'I')NonindUstriélBqu'Load(HV-1)‘ T ‘. : ‘ i

— __2005 ST eSS N __ ¥ e =, e T 4 e i e L
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O

e) Light, Fan & Power for Public Institutions (LMV-4A)

f) Light, Fan & Power for Private Institutions (LMV-4B)

h) Small and Medium Power (restricted/ unrestricted usage of power) (LMV-6]

i) Public Water Wor’ks-(LMV-?)
j) State Tube Wells, Worid Bank Tube Weils & Pumbedtanals {(LMV-8)

k) Temporacy Supply (LMV-9) ! = y

m) Large and Heavy Power (restrlcted / unrestricted usage of power) (HV 2) '\_‘ .

And the Licensee has agreed to prowde such supply of energy. The Rate: Schedule as above shall be as
per the latest Tariff Order. ;

NOW THIS AGREEMENT '-ITNESSETH AND lT 15 HEREBY AGREED, DECLARED AND RECORDED BY AND
BETWEEN THE PARTIES AS UNDER ’

“1. This Agreement “shall”be” eTfectTve for a minimum periad af 2 (twa) vesrs fronT thre "date of
commencement of supply by the Licensee to the Cansumer under this agreement.

2. (a) The Consumer shall pay to the Licensee all charges as provided for in the Tariff (or Rate) Schedule
in force as approved by the Uttar Pradesh Electricity Regulatory Commission (hereinafter referred to as \u‘
“the Commlssmn") from time to time mcludmg any penal ar addltlonal charges payable by the Consumer "
in the event of V|olat|on of any of the stipulaticns under the Tariff (Rate) Schedule governlng its supply '

T —

(b) ln additlon to the aforementioned charges the Consumer shall also pay other statutory levies
mcludmg electricity duty, taxes, charges, surcharges etc as may he applicable from time to time.

3. THE CONSUMER HEREBY UNDERTAKES, REPRESENTS, ASSURES WARREANTS, AGREES AND CONVENTS )
WITH THE LICENSEE AS FOLLOWS: ; ¥/

4
{
+
.

i
o

R Consumer shall ablde and be bounded by all the terms and conditions of the Electnctty Supply Code,

(herginafter referred to as the “Code”) approved. hy tne Cornmission, and the amendments/ revisians
thereta, and the provisions of the Act together with the rules framed under the Act and Indian Electrlciw
Rules, 1956.including any modifieations thereof, in so far:as they are applicable to the Consumer. e

It. The Lcensee shall not be hﬂmylﬁw%r 'manner whatsoever and howsoever for curtavlment,
interruption, staggering, d{n}ﬂmtm;x”’ smppd vu”f\ pp!v for reasons beyond its-cantrol and any clalm -

"w»"

Pariner ) £
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l

on account of loss or damage arising out ofthe fallure of supply for reasons beyond its control mcludlng
but not limited to “Force Majeure conditions” shall be limited to as prowded for in the Code.

1. ”Consumer shall ensure that the energy supplied at its premises is ‘utilized as per law and authorization
and that there is no unauthorized addmon/alteratron to the equipment. In case the Licensee has
reasonable basis to understand or apprehend that there is in way, whatsoever, contravention of above
;oncht;ons, it shall be open to the designated authority of Licensee to enter the Consumer’s premises for
general inspection and*testing-ofjthe equipment;, meter and wiring ete: :

IV. Consumer shall ensure that the meter, meter boards, service mains, MCB/ CB, load limiters etc are
under no circumstance handled or removed by any other than an authorized employee / representative
of the Licensee. The seals, which are fixed on the metars / metering equipment, load limiters and the
Licensee’s apparaltus must on no account he tampered, damaged or broken. The responsibility for safe
custody of Licensee’s equipment and seals on the meter / metering equipment within the Consurner’s
premises shall be on the Consumer In the event, of any damage caused to the Licensee's equupment in
the Consumer’s premises by reason of any act neglect or default by the Consumer or its representatlve
the costs thereof as claimed by the Licensee shall bie.payable by the Consumer.

V. Co‘nsumer shall inform in ert'mg to the Licensee (as provided for in the Code) in the event he inténds

to vacate the said premises or any part thereof for whlch the electricity connectlon has been taken from
the Llcensee ' -

~ 4. (a) All notices /intimation required or permitted hereunder shafl be in writing and shalf be sent in the
format prescribed for in the Code. Notices may he sent by courier, reéister’ed post/ speed post, fax,
personal delivery, affixation, and pubiication in a newspaper. Notice shall he deemed to have been
received by the Consumer on the expiry of 4 (four) days from the date.of d|spatch by courier mail, Post
Office receipt in’ the case of dellVery by registered and speed post, and in case of personal delivery
simultaneous with the receipt thereof by the consumer or its employees or representative of the
Consumer and in the case of publication in a newspaper 5|multaneous on the date of publishing of such

newspaper and in the case of affixation simultaneous with the affixation of such notice at a consplcuous_
place of the said premises,

(b) However, the Licensee shall not be required to issue any separate notice for payment of mor_\thly
' electricity cansumption bills and such Bill shall be deemed to be a ‘Bill-cum-Notice” for payment of the
amounts mentioned therein,

5. The outstanding dues will be a charge on the assets of the company. Before sale is made, the
outstandlng dues will be cleared and, in the alternative the deed to agreement/ sale W|Il speclflcally i
mention the outstanding dues and the method of its payment. ' B e __ o

6. If the consumer after execution of declaratio’h“/’ égreement reduces or increases his load or changes
the purpose of use or shifts his connection, he shall have to execute a fresh declaratlon/agreefmgpt“\\

which will be valid for tweo yean,&,ﬁ@‘:ﬂ?‘m\ement executed at the time of new connectj.on HDW&W&-\-/\\‘ \\
any relief/ cancesslon provudg‘-cf/rﬁsh




236

[y

to new connection shall riot be admwsnble on execution of the fresh agreement / declaratlon due to
change in premises / Reductlon -of load as above

7. Arbitration: if any. que‘,stion or dispute or difference arises between the parties to this agreement as to
the interpretation of effect of any provision or clause herein contained or the construcfioh thereof or as
to many other matter in- any way connected with or ansmg out-of this agreement qQr the operation
thereof or the rughts duties or liahilities of either party in connectlon therewith, ‘sueh guestion, dispute
or. difference shall be referred to-the Arbitratipn of the Managlng Dlrector of the: discamn or the person
naominated by him and the award / decision of the said Arbitrator shall be final and binding upon the
parties. In case of any neglect or refusal by the nominee to proceed With the arbitration, the Managing
Director of the d|scom may nominate another person in his place to proceed with the dispute as Sole
Arbutrator. :

PROVIDED that if the question dispute or difference relates to or toncerns any dues chargeable to the -
consdmer in terms of this agreement, no reférence to the arbitration shall at the instance of the
consumer be made till' the consumer has depositad with the Licénsee the amount of dues in dlspute in
cash/ Bank Draft. :

8. This Agreement shaH ber go-unswria 'y the Electrucity Act. 2003 with all its amendments, various Iaws of
India for the time being in force, ut not Yimited fo various regulations of UPERC, as apphcable to the

state of U.P., and shill be subject to the jutisdiction of the Court subordlnate to ngh Court ofJudlcature
atAlTéﬁabad e, o -

9. That the expenses on stamping (on a non-judicial stamp paper of Rs 100/ only) shall be made hy the “é
Consumer for this Agreement, which need not be reglstered : '

IN WITNESS WHEREOF the parties have executed thase presents at the place, day, month and year as
nrst above written in the presence of the under noted withesses:

SIGNED AND DELIVERED by the /0L within named Licensee (NAME OF DIST 1B TION
COMPANY) through Mr. cg{ | ';2%(/\9{" AN (name and designation) at Mautho ized by &
Board Resolution dated.

Tt ' }Wﬁw ‘
SIGNED AND DELIVERED by the // ﬂ L within named Consumer_oé_\}_ N Y J\},

U/
through Mr. (name and designation) at bc; t u(!]aruad L&t a Board I‘\e«;olléno [ E‘U(’
/Trust-Deed / Partnershlp Deed/ [Strlke out whichever is not applicable]’dated

Both inthe presence _of,the following witnesses:

1 dl_ﬂ: 51*‘]'“53£

[

——For FootF H'ﬁ@ ~H,
k'. Partner .

ff;<; e ¢ ATTESTED
Wl Y
(AN L1 ’o/( >

< Vinod Kumar
Notary Agra Distt
Gazetied Cificer

y
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PARTNERSHIP DEED

This deed of partnership executed this 16" day Octobei” 2012 between:-

_%1). Shri Ruchir Bansal S/o Shri Vipin Bansal R/o C-72 Kamla Nagar Agra

: hereinafter referred to as ................... Party of the FIRST PART

(2).  Shri Vishal Agarwal S/o Shri Subhash Chand Agarwal R/o 36 Ring Road Agra

g hereinafter to referred toas .......... .......Party of the SECOND PART '
: AND

ﬁ_B). Shri Gaurav Bansal S/o Shri Pradeep Bansal R/o 29, Nehru Nagar Agra
4 hereinafter to referred to as .................Party of the THIRD PART

WITNESSETH AS UNDER:-

2

5

WHEREAS the aforesaid: parties No. 1 and 2 were carrving on the
Husiness of manufacturing and sales of footwear, purchases and sales of footwear,
jobwork of footwear etc, in the partnership under the, ndmgid ;i;l-&,gf M/s Foot Fashion
iDverseas, Plot No. 9 Mughal Road Karbala Kamla NafiasA7T .J.ff;.l‘(o_.l 1.2010 with the
terms and conditions agreed upon between them, @~ & K \r k

g 'J_ he e

4 g

) geatH
Yar i 3"53 @.;-' :
> 4 .
; EABKsTact 9k one o
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!ﬂ AND WHEREAS w.e.f 16.10.2012 the party no. 3 Shri Gauray Banpsal """ ‘.'//"
have joined the partnership to which both the previous parties no. 1 and 2 have agre '-_)i' i

B Now the three parties have now agreed to carry on the same business with the same firm
name:-

H
NOW THIS DEED WITNESSES AS FOLLOWS:-
g

(1).  That the name of the firm shall be the same M/s FOOT FASHION OVERSEAS.

(2).  That the principal place of business of the firm shall be the same at Plot No. 9
Mughal Road Karbala Kamla Nagar Agra.

§ (3) That the buysiness of the partnership shall be to deal in manufacturing and sales

of footwear, purchases and sales of footwear, jobwork of footwear etc The

§ partners may also do any other business or businesses at such other place or
- places as they mutually decide from time to time.

(4).  That the partnership with the present constitution shall commence from

Ty

5) That the profits and losses of the partnership shall be shared and borne by the
= partners in the manner laid down below.

\35,9_@#%5{;2{@ (6. © That the partnership shall be a “PARTNERSHIP AT WILL”,

- "%7).  That the capital required in the business shall be invested and arranged by the

: partners in such ratio and manner as they deem fit and necessary.

. .econtd......3
b NeT W e o (Dbonsod
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That the partners shall be entitled to interest on their capital investments at the
vate of 12% per annum. Similar rate of interest shall be charged on the debit
balances in the partners account.
ALL- .

That @Tqﬁﬁthe partners shall be working partners and shall devote their time and
attention in conducting the affairs of the business of the partnership firm. That in
consideration of the devotion of their time and attention in the partnership
business they shall be entitled for remuneration which shall be calculated U/s 40
(b)(v) of the Income Tax Act,1961 as under:-

[n the case book profit is positive-

(é.). On the first Rs. 300000/- of the Rs. 150000/- or at the rate of 90% of the

(b). On the balance of the book profit 60% of the book profit

Book profit or in the case of loss book profit whichever is more

% : ! i
@"m. Book profit means net profit as per P/L, A/c as increased by:- { i 5. .
;'/ \ ! \!\ .f}"cc 1,_' ' () v
P77 (1) Income Tax paid or provided and debited in P/L Alc \ N S WS
L '
S s o
(2)  Remuneration paid or payable to partners \\EF\JHT?..I
" 2 i e g b

(3)  Depreciation debited to P/L A/c
Anddecreased by:-

o E\/@fh"\—)\/ v é}r—'fo \/@ ..contd.&.ﬁ
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(2)  Depreciation on fixed assets as per rates prescribed under the Income Tax
Act and as increased by:-

The amount of remuneration worked out as above shall be apportioned
amongst the parties in the following ratio:-

Shri Ruchir Bansal (First Party)................. 30% in the rupee each
Shri Vishal Agarwal (Second Party).............. 50% in the rupee each
Shri Gaurav Bansal (Third Party).............20% in the rupee each

It has been agreed that the partners shall not be entitled to any
remuneration in case of loss in the business.

That Notwithstanding anything contained in the Indian Partnership Act it is
hereby mutually agreed to by and bétween the parties that in case of death of any
of the partner, the firm shall not be dissolved but shall continue to be carried on
by and between the surviving partner and legal heir/heirs and/or representative of
the deceased partner, as a continuing concern on the same terms and conditions as
incorporated in the deed or on such terms and conditions as may be agreed 1o by
and between them from time to time. It is hereby further clarified that it shall be
deemed as changed in constitution and not succession.

: . seontd, ... 5
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# (11) That the Bank Account or Accounts shall be maintained in the name of the firm
and shall be operated upon by all the partners singly or jointly as they mutually
g decide from time to time..
3 (12). That any addition variation or alteration in the terms of the partnership provided
’ herein may be made as agreed upon by the parties hereto in writing without
g drawing a fresh deed of partnership for that matter.
g (13). Thatinall matters not provided hereinbefore the provisions of Indian Partnership
- Act 1932, shall apply
(14). That all disputes and questions in connection with the partnership or this deed
A arising between the partners or between anyone of them and the legal

representatives of the other whether during or after the partnership shall be
referred to the arbitration of the two arbitrators appointed by the said parties and

in the case of their disagreement to an umpire appointed by the said arbitrators,

and their decision shall be binding on all.

That this deed bears a stamp duty of Rs. 750/- in six folios one folio of Rs, 500/-
five folios of 50/- each..
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g IN WITHNESS WHEREOF, WE the above parties have put our respective
signatures after mature deliberations and obtaining legal addvice and afior cargfully
B understanding the contents and imports of this deed or thisV16“l day of October’
2012,
g WITNESS: Signatures:
f AT
(1. ¢ L.

Nee ¢ 0 Bartd
(6] v
Add: Teedetp Bovisd
alq, /\}%W /'\/Culm'\/‘ l
/—XC] re . _ ., |

i ~
v I L / ,-‘v(_-' ___,,;.E .
@. /Q«f?fi\y/_ L aap Y EEPe=

Name ﬁga«! e \1, q'h'(w‘m.a\: .
S0 L G o
= Add: Prndqg i
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Gaurav Bansal

Vishal Agarwal
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Legal Vibes <legalvibes.lawfirm@gmait.com>

O.A N0.1329/2024 Titled as Abdul Qadir Vs. State of U.P & Ors. (Reply)

2 messages

Legal Vibes <legalvibes.lawfirm@gmail.com> Thu, Jan 30, 2025 at 3:30 PM
To: rkhuranalegal@mail.com, csup@nic.in, ms@uppcb.com, dmagr@nic.in, "vcadaagra@gmail.com"”
<vcadaagra@gmail.com>

Cc: connect.ahd@torrentpower.com, Sanjeev kumar Singh <sanjeevsingh2102@gmail.com>, Jitendra Pandey
<jjitendrapandey@gmail.com>, bhishm pratap <bhishm.pratap4@gmail.com>, devansh.shekhar24@gmail.com,
advankurkashyap@gmail.com

Dear all,
Please find the attachment reply/counter affidavit on behalf of the Respondent No.7 (M/s. Torrent Power Ltd.)
Kindly accept the services.

Thanks & Regards,

Legal Vibes Law Firm
G-27, First Floor,

Jangpura Extension

New Delhi-110014

Ph: 011-43580335

mj Reply Counter Affidavit.pdf
— 13329K

Legal Vibes <legalvibes.lawfirm@gmail.com> Thu, Jan 30, 2025 at 3:34 PM
To: "rkhuranalegal@gmail.com” <rkhuranalegal@gmail.com>

[Quoted text hidden)
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